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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.,

0.A.N0.117/97. Date of order : 4.3.1997,
Between |
Sﬁt. P.Sujatha .o Appiiéant

And | |

1. The Chief Postmaster-General,
A-PwCirCIQ (Reptg.U 0.1 ‘) ’
Hyderabad-500001,

3. The Supdt. of Post Offices,
Nandyal-518501.

3, Sri N,P.Muthyalappa,
Supdt. of Post Offices,
Nandyal-518501.
4, Kum, N.Narsamma,
D/o N.Narasimhulu, ‘ ,
C/o Sri N.Narasimhulu, . .
" Employee,
PSC & KVSC Govt. College,
Nandyal-518501.
5. The Asst, Supdt, of Post Offices,

Nandyal RS,
Nandyal-=518502. .+ Respondents

Counsel for the Applicant .o Shri C.Suryanarayana

Counsel for the Respondents
1; 2, 3 and 5 , ‘e Shri N.,R.,Devar jc Sr. CGSC

Counsel for the Respondent 4 ,. Shri Y.Appalaraju
CORAM
Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman
Hon'ble shri K.Rajendra Prasad : Member (A)

Order
X Per Hon'ble Shri H.Rajendra Prasad : Member(A) )

The applicant, Smt. P.Sujatha, was provisionally appointe
EDBPM, Kothapalli B.O. in Nandyal Division on 10,10,95,
2, A notification for the selection of a regular EDBPM
was issued on 26.12.95, in response to which 10| candidates
applied for the said post. The applicant was also one

among them,




‘i'ir

fkgraﬁore,

. belongs to S.C. community and has therefore been unduly

-2 =
3. The griﬂvance of the applicant in the present D.A. is
url_jusl- y
that her claim has been overlooked despite the fact that she 1s
» lhat

best suited forthe post and the respondents have u duly
favoured Respoﬁdent No.4 on extraneous considerations.
in spite of the fact that the selected candidate does not
possess adequate qualificationsnor regular source qf {ncome,
nor does she have any property in her name.

4., Pursvant to our direction dated 4.2.97 the official
respondeats have produced the relevant record which is perused
and returned. After careful scrutiny of the material placed
before us by Shr#&.P.Muthyalappa, Supdt, of Post Offices,
Nandyal Division we are of the view that the allegations and
doubts expressed by the applicant are unfounded in-as-much :as
the selected candidateé possesses adequate property and has 8
regulér source of income, More importantlyis sh ha;{é:;md
408 marks in the S.S.C. examin;tion whereas the|applicant hkss

secured

got 339 marks. Thus the selection of Respondent No.4 is not

incorrect on any score. Incidentally, the fact that she

favoured is not proved because she seemé to have been select

on her own merit,
O‘I’smissecl &‘nd

5. The O.A. therefore fails and is accordingly disposed of
fal

No order as to costs,

.

( H, Raj a Prasad ) (.M.G
. M,G.Chaudhari )}
Member (A) . Vice-Chairman.
Qated: 4,3,1997,
Dictated in Open Court. 3

br.
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OQA. 117/97'

Te

1. The Chief Pestmaster-General,
APl .Circle Unien of India, Hyderabad-1.

2. The Superintendent of Pest Offices,
3’-“)""?\335;1]?;?8\%:6{ ol s nandygad €51 Noudly o v
3. One cepyte Mr.C.Suryanarayana, Advocate, cATl,Hyd. |
4, One copy to Mr,N,R. Devraj, Sr.CGSC. CAT.Hyd.

5. One copy to Mr.Y.Appalaraju, Advocate, CAT.Hyd.

6+ One copy te Hen'ble Mr.H.Rajemdra Prasad, M(A) caT,Hyd.
7. One copy to D.R.(A) CAT.Hy .

8. O©One spare copy.

pvm .
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"I COURT
CTYERD BY CHECHED BY
COMF AKRED 3Y APPROVED BY

CIN fHe CHJITRAL ADNINI SERATIVE TRIBUNAL
HILERASAL BEHCH AT KYDERABAD

//7

THE HON'BLL MR.GUSTICE M.G aCI-lP;UDl'Ll\RI

VICE~CHAIRMAN
THE HON'BLE MR.H.RAJENDRA PRASAD
' MEMBER(ADMN)

; ' ' | Date a: (/\ 3 1997

ORDER £ EUDGHERT—~

M.A./R.A/C.A. No,

| in -
- 0.A.No, 1) ‘q7
T.A.No. S (W.P, ) |

Admittediand Interim Qirectlons

issued.

A lowed,

b

Disposed of with diwections

Di‘smissed.ﬂ/d DJ/ 0

Lismissed 4s withdrawn.

' o - Dismissed for defayit.
drdered/Re Jected.

pvm, _ , ' No order as to cos:s.
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